
Criminal Law 
Rep. of 

OVEMB 2 1982 (A.mdJ) Bill 

12.17 hrs. 2 
RIMINAL LAW (AMENDMENT) 

BILL 
REPORT OF JOINT CoMMITI'E 

HRI D. K. NAiKAR (Dharw 
orth) : I beg to pr~nt the report 

Hindi and English versions) of the 
Joint Committee on the Bill further to 

mend the Indian ·Penal Code, the Code 
of Criminal Procedure. 1973 and the 
ndian Evidence Act, 1872. 

CRIMINAL LAW (AMENDMB ) 
BILL 

VIDENCB BEFORE JoINT CoMMITrEE 

SHRI D. K. AIKAR (Dharwad 
orth): I beg to lay on the Tablo the 

record of evidence tendere(i beforo the 
Joint Committee on the Bill further to 
amend the Indian Penal Code, the Code 
of Criminal Procedure 1973 and the 
Indian Evidence Act, i 872. 

MR. SPEAKER: Nothing will go on 
record. 

(Interruptions)• 
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HRI H. • BAHUGUNA (Gai· w ) : 
Why do you not r fer the matte to th 
Privilege Committee if prima facit 
ha been made? 

HRI RAM VILAS PASWAN: Why 
do you not refer th m tter t the Privi-
Jege Committee? 

R. SPEAKER: I cannot d anything 
without a .case. If there i no b · , what 
can I do? 

(Interruption ) 

HRI SATY AS CHA 
O TY (Calcutta outh): ot to tal 

of our M.P . even the roting party M. 
have been beat n: Ple think about u . 

MR. SPEAKE : an change it 
today? cannot do. 
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SHRI H. N. BAHUGU A: 
point i clear. 
po itive allegation 
po itive statement. 

MR. SPEAKER: I beard him. hav 
already allowed him. 

SHRI H. N. BAHUGUNA: Then 
Sir, why can't the case be referred to th 
Privilege Committee? 

MR. SPEAKER: There i no ca . 
How can I? 

HRI H. N. BAHUGUNA: The 
ba beet?- proved by the CBI enquiry, 
he says, Either you ay the statement i · 


